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(d) the facts thereof and action 
taken/proposed to be taken to stoll 
immediately such illegal share trans-
fers belonging to foreign companies 
ha'/ing bases in India? 

THE MINISTE:R OF FINANCE 
(SHRI R. VENKATARAMAN): (a) 
and (b). Mis. peico Electronics and 
Electricals Limited was granted an in-
dustrial licence in F(;'bruary, 1980 (for 
su bstantial expansion) for the manu-
facture of specialised tools. 

(c) No, Sir. 

(d) Question does not arise. 

Loans liven by Bank of India for 
settin, up of Joint Venture Project 

in Indonesia 

2702. SHRI A. Z. AZMI: Will the 
Minister of COMMERCE be pleased b 
statf>: 

(a) whf.'ther further representations 
have s:nce been receivM by Govern-
men.t from various quarters on the 
question of grant of permission given 
to ASC Engineers and Allied Indus-
tries Limited, Calcutta for setting up 
joint venture project in Indonesia and 
loans given by the Bank of India 
abroad; 

(b) if so, the facts thereof; 

(c) whether any question of law 
is involved in it; 

(d) whether the same has been 
referred to the legal experts for 

opinion: and 

(e) the steps thereof and action 
being prposed to be taken against 
the Company for obtaining the "'per-
mission on misrepresentation of facts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KHURSHED ALAAf KHAN) : (a) 
In September, 1980, a representation 
was received by the Ministry on the 
question of grant of permission to MIs. 
ASe Engineers and Allied Industries 

Limited, Calcutta. for setting up a 
joint venture project in Indonesia, 
and also the loans receiv€d by Mis. 
ASC Engineers and Allied Industries 
Ltd., Calcutta from Bank of India. 

(b) to (e). With regard to the per-
mission given by this Ministry to ASC 
Engi!leCrS and Allied Industries Limit-
ed Calcutta for setting up a joint ven-
ture project in Indonesia, the matter 
has already been examined in great 
detail in this Ministry. The resultant 
enquiries revealed that the letter of 
approval given to ASe Engineers and 
Allied Industries Ltd., Calcutta for 
setting up a joint venture company 
in Indonesia, was in accordance with 
the Government guidelines issued on 
the subject. As for the loan given by 
Bank of India to ASC EngineE'rs and 
Allied Industries Ltd., Calcutta, tltis 
Ministry has no information. as the 
matter is entirely between the Bank 
of India and ~he borro\vi •. 1g party. 
which is of a confidential nature. A 
reply to this effect has already been 
given to the latest representation 
received on this subject. 
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